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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE :::::::: BONGAIGAON.

GR CASE No. 335/2010.       
U/S.506/34 IPC.

                                                      State of Assam
                          -Vs-
               1. Md. Dildar Mollah.

        2. Md. Abdul Wahab Mollah.
        3. Md. Abusama Mollah.
        4. Md. Samir Jalan.
        5. Musstt. Dilwara Begum.

                                                                                          
Present:   Smt. N. Talukdar, AJS
                Chief Judicial Magistrate,
                B  ongaigaon.  

Advocates appeared:
                For the Prosecution: Mr. T. Bhowmik, Assistant PP.
                For the Defence:  Mr. P. Baidya.

Argument heard on: 07.06.2014.
Judgment pronounced & delivered on: 07.06.2014.

      J   U   D   G   M   E  N   T

1.                          The prosecution case in brief is that, on 19.01.2010 

accused Md.  Dildar  Mollah  married  informant  Md.  Munnaf  Ali's 

daughter Miss Moiful  Khatun.   The guardian of the accused Md. 

Dildar  Mollah  though  assured  that  they  would  take  Miss  Moiful 

Khatun to their house after her HSLC examination, but they did not 

take her to their house as per their assurance.  Then, on 18.05.2010 

the  informant  went  to  the  house  of  the  accused  persons  and 

requested them to bring his daughter to their house but the accused 

persons
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                                                                                            Contd....P/

2.

refused to bring her to their house and threatened the informant with 

dire consequences. Hence, the informant filed complaint before the 

Court  which  was  forwarded  to  police  for  investigation  after 

registering a case. Accordingly, Bongaigaon PS Case No.233/2010 

U/Ss.417/376/323/493/506/34  IPC  was  registered  and  after 

completion of investigation police submitted FR in the case.  Upon 

perusal of materials on record, my Ld. predecessor in Court took 

cognizance  of  offence  U/S.506/34  IPC  in  this  case  against  the 

accused  Md.  Dildar  Mollah,  Md.  Abdul  Wahab  Mollah,  Md. 

Abusama Mollah,  Md.  Samir  Jalan  and  Musstt.  Dilwara  Begum. 

Hence, the instant case has come up.

  

2.                   On completion of appearance of the accused persons,  

copy  was  furnished  to  them  and  particulars  of  the  offence 

U/S.506/34  IPC  were duly  explained  to  the  accused  persons  to 

which they pleaded not guilty and claimed to be tried.

3.           During trial  the  prosecution has  examined only  2(two) 

prosecution witnesses. The examination of the accused persons U/S. 

313  CrPC  has  been  dispensed  with  as  there  is  no  incriminating 

evidence  against  the  accused persons.  The  defence  has  examined 

none. 

4.                     : POINTS FOR DETERMINATION : 

               (a)  Whether on 18.05.2010 the accused persons in 
        furtherance of common intention, committed 

                  criminal intimidation by threatening the informant 
        with dire consequences and thereby committed the
        offence punishable U/S.506/34 IPC?
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                  Contd...P/3.

              : DECISION AND REASONS THEREOF :

5.                 The prosecution to prove the case has examined 2(two) 

witnesses.  PW1 is the informant Md. Munnaf Ali.  In his evidence, 

PW1 has deposed that about 4/5 years back due to misunderstanding 

he filed this case.  Accused Dildar Mollah is his son-in-law.  He has 

deposed that his daughter Moiful Khatun had been peacefully living 

with the accused Dildar Mollah.  Ext1 was the FIR lodged by PW1 

and Exts-1(1) & 1(2) were the signatures of PW1. 

                     In cross-examination, PW1 had deposed that he had 

been living peacefully with the accused person.  He had no objection 

on acquittal of the accused person.

6.               PW2 Musstt. Moiful Khatun.  In her evidence PW2 has 

deposed that about 2/3 years back his father had an altercation with 

her father-in-law. Then, her father due to misunderstanding filed this 

case.  

                    In cross-examination she stated that accused Dildar is 

her husband and she has been living peacefully with her husband.

7.                     I have carefully gone through the evidence on record 

and  heard  Ld.  Counsels  for  both  parties.   It  appears  from  the 

evidence on record that PW1 & 2 who are the material witnesses of 

this case, have not adduced any incriminating evidence against all 

the five accused persons.  PW1 the informant has clearly deposed 

before the Court that due to misunderstanding he filed the case. In 

cross-examination  he  also  revealed  that  he  has  no  objection  on 

acquittal of the accused persons. Thus, from the evidence on record, 

no  ingredient  of  offence  U/S.506/34 IPC or  any  other  offence  is 
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found  against  the  accused  persons.   Therefore,  it  appears  that 

prosecution has failed to prove the case against the accused persons.

     8.                   In the result, the accuseds Md. Dildar Mollah, Md. 

Abdul Wahab Mollah, Md. Abusama Mollah, Md. Samir Jalan and 

Musstt. Dilwara Begum are found not guilty U/S.506/34 IPC and  

hereby acquitted from the charge under said section and set them at  

liberty forthwith. The bail bonds of the accuseds stand cancelled and 

the bailor is discharged from the bail bond liabilities.  Accordingly, 

the case is disposed of on contest.

                                                                                      

     9.                      The Judgment is given under my hand and seal of this 

Court on  this 7  th   day of June, 2014.   

                                                                              

 

       Sd/- 
        (Smt. N. Talukdar)

                          Chief Judicial Magistrate,
                                                                                    BONGAIGAON.

   

               Dictated and Corrected by me.....                          

                           Sd/-
               (Smt. N. Talukdar) 
         Chief Judicial Magistrate,
                 BONGAIGAON.

       ******


